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 employment  relief,  free  and  compul-

 sory  education  upto  secondary  stage,

 placing  of  education  in‘the  State  List,

 allocation  of  10  per  cent  of  Budget

 provisions  for  education,  introduction

 of  mother  tongue  as  medium  of  ing-

 truction  throughout  the  country,

 bringing  down  of  voting  age  to  18,

 radical  land  reforms  to  relieve  pres-

 sure  of  growing  unemployment.

 The  representatives  of  the  above

 mentioned  Action  Committee  are

 handing  over  a  Memorandum  con-

 taining  the  above  demands  signed

 by  several  millions  of  youth  and  stu-

 dents  of  our  country  to  the  Hon’ble

 Prime  Minister  of  India  today.

 I  urge  upon  the  Central  Govern-

 ment  to  give  due  consideration  to

 the  demands  of  the  youth  and  stu-

 dents  of  our  country  and  take  all

 necessary  steps  at  an  early  date  to

 mitigate  the  sufferings  of  the  youth

 and  students  of  our  country.  iਂ

 (vi)  NEED  FOR  IMPROVING  THE  LOT  OF

 THE  DISABLED  AND  HANDICAPPED

 PERSONS

 SEPTEMBER  15,  1961  Rule  37  300

 कहं  भीख  मांगने  पर  मजबुर  हाना  पहला  |  ।

 इनका  जीवन  नारकीय  वन  गया  ह  ।

 काई  कारगर  कदम  नहीं  उठाया  गया  ह  ।

 अत:  Pera  के  लाखों  विकलांगों  की

 दयनीय  अवस्था  की  गोर  सरकार का  ध्यान

 आकर्षित  करते  हए  मांग  करता  ह  कि  दोश

 के  तमाम  उपेक्षित  एवं  प्रताड़ित  विक्वांग  की

 अवस्था  में  अविलम्ब  सुधार  लाने  के
 लिये

 सरकार  'निम्नलिखित कदम  उठाव  :

 (क)  तमाम  विकलांगों  काो  उनकी

 क्षमता  ओर  योग्यता के  अनुसार  रोजगार

 at  की  कालीदह  योजना  बनाए.  और

 इसके  लिलये  केन्द्रीय  एवं  अन्य  स्तर  के  रोज

 गारों मं  उचित  आरक्षण की  व्यवस्था

 करो ।

 (ख)  (विकलांगों के  आवास  की
 अवि-

 लम्ब  व्यवस्था  की  जाय  ।

 (ग)  इनकी  दीक्षा एवं  स्वास्थ्य  की

 दख रख  एवं  इलाज  की  (निःशुल्क  कारगर
 व्यवस्था की  जाय  |

 (घ)  शारीरिक रूप मेँ रूप  मं  अक्षम  लागों

 का  सक्षम  बनाने  के  लियं  जितने  भी  उप-

 करणों  की  आवश्यकता  पड़  उन्हों  नि:शुल्क

 दोने  की  फारन  व्यवस्था  की  जाय  |

 (vit)  ALLEGED  NEGLIGENCE  OF  THE  ME-

 DICAL  STAFF  OF  NATIONAL  फ़ष-

 LIZER  Ltrp.,  BHATINDA

 SHRI  ?.  K.  SHEJWALKAR  (Gwa-

 lior):  Sir,  I  wish  to  raise  a  matter

 under  Rule  377  regarding  alleged

 negligence  of  medical  staff  of  Nation-

 al  Fertilizer  Limited,  Bhatinda,  caus-

 ing  great  unrest  among  the  emplo-
 yees.  On  the  morning  of  11th  Septem-

 ber,  1981,  a  serious  accident  took

 Place  near  the  Factory  Gate  between
 a  factory  bus  and  a  scooter.  One  died

 on  the  spot.  It  is  reported  that  on

 account  of  negligence  on  the  part  of

 medical  authorities  “of  the  factory
 another  young  man  also  died.  Timely
 attention’  and  medical  help  could


